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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYOERABAO 

(psR No.242 /91) 	 Ot. of Order17-11-93. 

Telugu Ananda Rac 

.Applicant 
Vs. 

1. Director General, 
Director General of Naval Project, 
Visakhapatnarn—S 014. 

.Respondent 

Counsel for the Applicant 	: 	Shri P.B.Vi jay Kumar 

Counsel for the Respondents : 	Shri N.R.Devraj, Sr.CGSC 

C OR AM 

THE t-IUN'BLE JUSTICE SHRI V.NEELADRI RAO : VICE—CHAIRMAN 

THE HDN'BLE SHRI R.RANGARAJAN MEMBER (ADP1N) 
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In view of the material on record, the only 

direction that can be given in this O.A. is that the 

Assistant Commissioner of Labour (central), visaka-

patnam has to dispose-of the application filed by 

the applicant dt. 30.11.1992 in accordance with 

law within 3 months from the date of receipt of 

- 	 this order. As observed in M.A.No.613/93 filed 

for condoning the delay in filing the O.A. that in 

case the reference is going to be made and if the 

applicant succeeds therein, he is not entitled to 

any monetary benefits from 1/8.7.1991 till the date 

of the order if any in favour of the applicant. 

4. 	The O.A. is ordered accordingly. No costs. 

(R.Rangarajan) 	 (V.Neeladri Rao) 
Member (Admn.) 	 Vice-Chairman 

p 
Dated 17thNov., 1993. 
Dictated in the open court. 

Juty RVPCJ~~ 

To 	Grh. 

The Director General, Director General of 
Naval Project, vis&chapatnani-14. 

One copy to Mr.P.B.vijayakumar, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Lvraj, Sr.CGSC.CAT.Hyd. 

One copy to Library CAT.Hyd. 

One spare copy. 
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